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CINTRAL ADMINISTRATIVE TRIBUNAL," JABALFUR BENCH,i JABALPUR

Original Applicatio. No, 153 of 2003

Original Applicatio. No, 147 of 2003

Original Applicatic: No, 148 of 2003
Original &pplication No, 150 of 2003

Original éggﬂcation No, 151 of 2003
Original Applicaticn No, 152 of 2003

~

Jabalpur, this the 10th day of February, 2004

Hon'ble sShri M.P. Singh,! Vice Cheirman
Hmn'ble shri G, Shanthappa, Judicial Member

[+

1, Original #pplicaticn No, 153 of 2003 -

smt, Nisha Naidu, /o, shri

S.HN, Naicdu, &ged about 60 years,

Postal assistant, HFO Raipur,

R/o, Ravenbhata, C/25 Radhe aoami

Nagar, Raipur, Chhattisgarh, cee

2. Original spplicaticn No, 147 of 2003 -

/f e ‘T"’”" Su?c. Vandana Dalal, W/o, shri .
LS Vasart Dalal, sged about 55 yeavsg,
I/QO o, Postal sssistent, Tatibangh, P,

‘Raipur, R/c, Rohinipuram, P & T

<34 /0Original ipplication No,. 148 of 2003 -
n‘\\‘;é

Sint, Geeta Mandgi, Wo, shri o
S.R, Hangi, iged about 58 years,
Sorting sssistant, HO (RI3), Raipur,
R/o, Postal Couplex,.Cad/15, Tikrapara,
Raipur, Chhattisgarh,

LR X ]

d, Originul spplication No, 150 of 2003 -

lu. Uma Ranj sanyal, D/o, shri
5,1, Sanyal, «ged dbout 53 years,
Postal wssistant, HEO Raipur,
R/c. Behind Dhubba Dhori licngir,
Iukri rara, subhash lagar, lcar
anjona Box, Raipur, Chhattisgarh,

LN ]
5. Orig_i_n_a‘.'_L__an_J;;:LcatioxLN_o. 151 of 2003 -
Fu, Ramle Banjari, L/o, Late chri
G. Fam, ed ubout 53 vears, Foootel
esblstant, HIC Raipur, D/o, da
acdarsh atta Cheldid, Raja lalan,
Raijur, Chhattisgarh, e
6a Criginal spplication o, '52 of 2003 -

T el e e S e 0

Smt, Shandm Mycary, Wo, shri s, nzZen,
aged ahout 53 years, rostul assistant
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HPO Raipur, R/o, Raja Talab, Noorani
Chowk, Raipur, Chhattisgarh, ees Applicant

(By Advocate - shri S. Ganguli on behalf of shri M, Sharma
in all the OAs)

ver sus

1, Union of India, Through
Secretary/Director Generil of
Post Offices,:Department of
Posts, Central Secretari..t,

Horth Block, New Delhi.. .
2 The Chief Fost lMester Gemeral,
Chhattisgarh Circle,
Raipur - 492 001. «es Respondonts
in all the -

G

(By advocate - sShri Om Namdeo for the respondents in Qs
Nos, 152/2003, 152/2003, 151/2003 and 150/
2003, andad
shri P, shunkeren for the respondents in
Cas Nos, 148/2003 and 147/2003)

Comacn O R b £ R (Oral)
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By llePe 8ingh, Vice Chairmen -

)

Since the issue involved in all the coeses iz conmon

© -
and thz facts and the grounds raised are identizal, for the

sake of ccnvenience these Oias ere being disposed of by

this common order,

2 Lallo, 15272003 will be treuted as & leoaddng c@

]

]

i
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in which the applicant has claimed the following mein I

"y @

ach the impugued order dnted 3,1.2003
(cnnedure a-1)

L

iii) LDirect the respondenis t
3ound Promotica (OIBP) to th: 2;.pl
Services rendered in the Leparimen
with effiect from 24,122,107 ¢

gract One Time
lcant Ly counting
T of Rechabilitatio:

v

V(0
-

; :
3o

wnse pently the

1
bonefit of CL3BP effactive 24,12,19297 with all
coenuaummticl benelite of pay, perks, statue and

arvears theraof with cupriosroate rate of intorogsi
till ite reulization ¥

3. “he agnitteq facts of the case as stateqd Ly the
~arti es P [ g . ' 4 .
oy r are that the applicont goined the Department
1
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0
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A

~éurili er filed Qa

and the Services rendereg in the saig Departmens
B 2 '

pplicant were counteq For 9

gratuity ete, eept Senlority,

3ely  The dpplicent yag eligible for Me tine bBounag

X omotion Scheno (OTup Schene) o Conn Lot on of
pr :

of ‘Sevice, For the Pulpose of .- Mtine the Lenaor:

Olinp - chona )

Tandareq Dy the
Yoy

the Tesponcents are ot Feckoning .
] g

SLUvcos

pplicant ipn the 2rstewhi e Venartmen:

‘Ccotding to the Qpplicant

P

in the ’J.'J.‘ibunal. which WO ntg the

‘Pt Court:, Wherein tpe Hontpla BLew Conre vide 1ty

-] -
. . Dyl e . s . $ -
JulneEnt flteqg 15.12.1998 Tendereg iy Civil “Ppeal lo,

3093 1983 <m&cam¢9“wrkurnzxa_.% V3,

Idla ang others, (1999) 2 s,c.c,

Unj £
Uni en of

119), hag helg that

the naesig Of past g i cas cuch ep;

Qv g

<ot e

elvin Zor 4. limiteq Pupcoo of eligibz’.lit;; sor

Comeiting

the nuner o

:.1ualify_ing Servica ¢q enable thay

to get t)e highoer glaede ungsr t) ¢ipp Scheme, ine

“pplicont hag Also relieg upon the

SUdgnent of this p
(smt

« HManju Dag Vs, UOT ¢ Ors,)

e
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Off the

'i'ri.gundl in Qi Ho, 407/2()004 “led 15th culy, 2002,
Since the L20pon dontg 4re not giving this benufit o
counting f past Services Tandorea ¥y the oy ook iy
the LIS twhi )]s Lopertinen LOr oy, FUIMORe of L, DR

of Olnp o chang, Zhe hog Tilay

.

L cats o cladnin, the aioras tig Feliefs
[+3
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4, Heard the learned counsel for the parties ang perused

the records ang judgrﬁéﬁts caretully,

S. Duririg the course of arguments the learned counsel
far the reSpondents in OA No, 148/2003 has submitted that
in this case the applicant has rendered sexrvice in Group-D
post for some period in the er-twhile Department, Therefore
that period of service will not be counted for compxiting
the 16 years of service for tlLe next promotion under the

OIBP Scheme,

———b . ke have carefully considered the rival contentions
“and we f£ind that the present cese is fully covered by the
decisibn given by this Tribunal on 15th July,

2002 iﬁ OA Mo, 407/2000 and also the judgment of the

. ‘HOn)z!P Supreme Court in the cise of Dwijin Chandra .
‘ ":Sékar (supra) o Since the benefit of ccunting the past

Service has already been given to the similarly placed o

persons by the respondents, the reSpondents at ‘this stage
cannot deny the benefits n the ground th-at the applicant
h8S not completed 16 years of £arvice in the Deparfment
and also he was not apaxrty in tne other Oas filed by the
similarly placed persons, Since the benefits of counting
the past services has already been granted by the Hon'ble
Supreme Court, we do not fing any reason to deny the same

benefits to the applicant,

7. Accordingly,' We direct the respondents to count the
past services rendereg by the a_plicant in the erstwhile
Department (Department of Rehabi lication) for the purpose
of granting the benefitWi os_-'h gl‘lBlP Honse%m%v?évgrm:sf irtesgards
the applicant in OA No. 148/2003, that she has rendereq

"\ service in Group-D post faor some period in the erstowhile

<
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Department, the respondents are directed to get verifﬁthe
Same and if found that she has not rendered the‘service
in the qualifying grade in the erstwhile Department, then
that period will not be counted for the purpose of benefit
under the OTBP Scheme, The respondents are granted three
f‘-k@\?nthu time to comply the direction given by the Iribunal,
' é&dl‘l’wffom T:he date of receipt of the coioy of this orger,
éf ,N 02:5 No&;. 147/2003, 148/2003, 15072002, 15172003 and 152/

@ also disposed of wich the same directions,

With the above direct: ons, these Oas are disposed

of with no order as to costs

D,

9. The Registry is direc.ed to place a copy Of this

order on record in the files of all the Oas,

—Sd - .

sS4 AT
G %Shanthappa) (’I.. o Smgh)
Judtcial Member

Vice Chairman
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